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ProceeJi11gs of the COlmeilof Ihr. G07'Cr1l0r (;rl1rrlll fir It,d::;, nssrm/o.'.·,r f<1r 
ti,e purposr. of lIlillti1lg l.n'll'S awl RC,!{"I"I/f,lls mid"r tl:r. I'rMlisil'1Zs of ·'he 

hzdiml COltllcils Acts, /86/ a11d /892 (2-1 & 25 Vid., c. 6;, Imd 55 [;;, 56 
Vict., c. /4). 

The Council met at the Viceregal Lodge, Simla, on Friday, the 14th July, 

19°5· 

PRESENT: 

His Excellency Baron Curzon, p.e., G.M.S.I., G.M.I.E., Viceroy and Governor 
General of India, presidz·,t.g. • 

His Honour Sir Denzil Ibbetson, I';.C.S.I., Lieutena.nt·Governor of the 

Punjab. 

His Excellency General Viscount Kitchener of Khartoum, G.C.n., O.M., 

G.C.I\I.G., Commander·in.Chief in India. 

The I-Ion'ble Major.General Sir E. R. Ellcs, K.C.B., K.C.I.E. 

The Hon'ble Sir A. T. Arundel, K.C.S.I. 
The Hon'ble Mr. H. Erie Richards, K.C. 

The Hon'ble Mr. E. N. Baker, C.S.I. 

The IIoll'ble Sir C. L. Tupper, R.C.I.E., C.S.1. 

The Hon'ble Mr. T. Gordon Walker, C.S.I. 

NEW MEMBER. 

The Hon'ble MR. GORDON WALKER took his seat as an Add.itiona.\ 

l\lember of Council. 

COURT·FEES (AMENDMENT) BILL. 

The Hon'ble SIR ARUNDEL ARUNDEL moved that the Dill further to amend 

the Court·fees Act, 1870, be referred to a Select Committee consisting of the 

Hon'ble Mr. Erie Richards, the ~n l  Mr. Baker and the mover. He said:-

"My Lord, I introduced this Bill at the meeting of this Council in Calcutta 

on the loth March. It has been published in the official Gazettes, and comments 



COURT-FEES; INDIAN ARTICLES OF WAR. 

[Sir Arundel Am1ldel; IIfajor.General [qTlI JULY, 19')5.] 
Sir Edm01zd Ellcs.] 

and suggestions, chiefly on minor and technical points, have been receivell from 

the Local Governments and the High and Chief Courts. These will be for 
consideration in Select Committee." 

The motion was put and agn,,-ed to. 

INDIAN ARTICLES OF WAR (AMENDMENT) DILL. 

The Hon'ble MAJOR-GEN1\RAI. SIR EDMONU ELl.ES moved ior leave to 

introduce a Bill further to amend the I ndian Articles of War. I-Ie said :-

"Under the new distribution of the Arrr y (India Army Onler No. 768 of 

J 904), General and other Officers l lal l l~  nrig:ldt:s are to have the same 

powers as were .formerly exercised by Officers COlllmanding Districts. 

"It is' therefore necessary to amend Article 4 (I) (0) and Article 161 of the 

Indian Articles of War, which cOilfer certain powers on Officers Commandillg 

Districts in order to enable Oatcers Commanding Brigades to exereise the same 

powers. It is to effect these amendments that the present B ill has been 

proposed." 

The motion was put and a ~ to. 

The Hon'ble MAJOR-GENERAL SIR EDMOND ELLES introlllJced the Bill. 

The Hon'bk MAJon-GENERAL SIR ErnWND ELLES moved that the nil1, 

together with the Statement of Objects and Reasons relating thereto, be pub-

lished in English in the Gazette of India and in the local ll ~ al Gazettes. 

The motion was put and agreed to. 

The Council adjourned to Tuesday, the 18th July, 1905. 

J. M. MACPIIERSON, 

Secretary to the G01JerlZment of India, 

Legislative Depart7JlC11t. 

(;. C. Pre .. , Siml:1.-No. 11(, J.. D,-'7'1"'S, -35D,-C. P. 




